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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No!. 76/9i 
T.A. No. 

DATE OF DECISION 

Petitioner 

Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	 I 

The Hon'ble Mr. 	Ko1itktr 
	 Mebe 	A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? ç 

Whether their Lordships wish to see the fair copy of the !udgement ? . 

Whether it needs to be circulated to other Benches of the Tribunal? 



-2-. 
1' 

Maheshbhai Kantibhai Dave, 

c/o,National Labour Union, 
Shri. Krishna Complex, 
Kankaria, 
AHNEDABD. 

Advocate : Mr.P.H.Pathak 

versus 

Union of India, notice 
to be served through : 
Secretary, 
Govt.of India, 
Ministry of Labour, 
pafi Marg, 
NEW DELHI 

Mr.K.V.UnnJ-, 
Desk Officer, 
do, Secretary,Govt.of India, 
Ministry of Labour, 
Rafi Marg, 
W DELHI 

Manager, 
National Seeds CorporatiO1, 
hahalam, 
UDBAD 

.APPL ICANT 

?..ESPONDENTS 

Pk JUDGENENT 

0.1.. 376/93 
Date: 06/10/1993 

Per : Ho&hle Shri R.C,Bhatt, 
Member (J) 

Mr.P.H.Pathak, learned ,Qfvocate I'4_ 

for the applicant seeks permission to withdrawf this O.A. ctt 

he respondent,iTational Seeds Corporation does not fall 

under the schedule mentioned in the SectiOn 14 (2) of the 

Administrative riburia1s Act.Permissicn to withdraw is 

granted. The application is disposed of as withdrawn. 

-i 
( R.C.DIIATT 
Judicial Member 

M.r.KOIkLTKhR) 
Administrative Member 

ssh 
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9 
CEi'flL NNTh'1R'TWE TRI2UNL 

iMI)BJD B ;EH 

H1'ErAa n 

pp1ication No. 	 of 199 

Transfer :pp1ication No. 	Old Writ Pet. NO. 

C E R T I F I C i, T 1 

Certified that no further action is required to he taken 

and the case is fit for consignment to the RP 	 ecided). 

Dated ; o-\ 

Ccnte 

ection:icer,Court Officer 	Sign. of t' /dealing ssistant. 
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CAUS2 TILE 	 OF 19 

NAI 	3 OF Ti-1i PART I13 	 ' 

R3U.S 

3R.N0, 	LESCIIOTI 	OF DOOtJ;.IT 	 ?AG 

J_. 

... 	.................... 

-- 


